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Commercj-'l Coi plex(BDA), 
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Dated : 

APPLICATIOfJ NO 	510 	/8(F) 

W . P. NO  

Applicant 

Shri N. Shivaram 	V/s 	The Chairman, Railway Board & anr 

To 

Shri N. Shjvaram 	3. The Chairman 
Inspector of Works 	Railway Board 
Office of the Executive Engineer 	Rail Bhavan 
(Construction) 	 New Delhi - 110 001 
Southern Railway 
!viysore 	 4 The General Manager 

Southern Railway 
Shri M.R. Shajiendra 	Park Town 
Advocate 	 Madras - 3 
844 (Upstairs) 
Vth Block, Rajajinagar 	5. Shri K.V. 'Lakshrnanachar 
Bangalore - 560 010 	Advocate 

No. 4, 5th Block 
Briand Square Police Qrs 
My 

	

Subject: SENDING COPIES p cp 	PAS 	odanga1ore - 2 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said 

application on 	21-8-87 

End : as above 
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CENTRAL ADfIN[STRAT[\JE TRIBUNAL 

B A N GA LORE 

DATED THIS THE 21ST DAY OF AUGUST, 1937 

Hon' ble Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present: 	 and 

Hon' bla Shri P. Srinijasan, flember (A) 

APPL I A T ION NO • 51 0/1987 

Shri N. Shivaram, 
S/o late Dodda Lingaiah, 
Aged 47 years, 
Inspector of Jor<s, 
0/o the Executive Enginer 
(Conversion), Southern Railway, 
Il yso re. 

(Shri M.R. Shylendre Advocate) 

V. 

The Chairman, 
Railway Board, 
Rail Bha\Jan, 
New Delhi. 

The General Maner, 
Southern Railways, 
Madras. 

(Shri K.J. La<shmanachar, Advocate) 

Applicant 

Responde 

This application havinj  come up for hearing to—day, 

V..  

Vice—Chairman made the following: 

ORDER 

1 This is an aPplication made by the anplicant under 

Section 19 of the Administrative Tribunals Act, 1395 

('the Act'), 

2. 	
At the material time, the apalicant was uor'<ing as 

an Inspector of Jorks, Construction, in the Mysore Division 

of the Southern Railway. 	In a disciplinary JToceein 

instituted against hLm under the Railway Servants (Discijljne 

and Appeal) Rules, 1968 ('the Rules'), the General Manager, 
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Southern Railway, fiadras (it),  by his order  No. 

P(S)227/3/1 /1/dated 13.4.1936 (4nnexure—C) awarded the 

nenalty of reduction in rede/ran from 1.3.1936. Arieved 

by this order, the apmlicant has filed an apeal under the 

Rules before the Chairman, Railway hoard (tOhuirmani)  on 

9.6.1336 which Ls still pendinu disposal jeforo him. As 

the Chairman had not disnased of the said anneal within 

six months from 9.6.1936, the ajplicant has anproached this 

Tribunal on 24.6.87 challenjinu the order made by the uNi. 

3. 	Shri M.R. Shylendre, learned counsel for the aJ?licant, 

contends that since the appellate author Lty (' AA'  ) ciad not 

disnosed of the anneal filed before it wLthin toe time 

secfjej in toe Ac:, tois Tribunal sTIo'Jld examine the 

V31d1ty c toe order made by toe 	and annul tne same. 

Shr K.J. La<shmanachar, learned counsel for the 

resionients, contends that thcufl tnere has been some delay 

in dismosin of the anneal the same was for reasons oeycnd 

the control of the :'0 and toerefore this Tribunal should 

only direct the ciismosal uf thennoal , wIthout exarninin
Ij  

toe validity of the order made by toe L. 

5. 	Ia have ierjsem tne aners niaced by sh:i Lakshmana— 

: 

	 char. 	Ia are satisfied toat toe delay in disposin j  of the 

an-) al was not deliberate and was for reasons DeycncL the 

control of the qA. Ihen this is so, it would me more 
/ 

orcoer for us to direct the AA to disnose of the aoeal, 

with e<pedition, n:ovidir- 	an onortunity of nersonal hearing 
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to the amjlicant if such a claim is made jy him. In 

this view, we decline to examine the validity of the 

order of the GM. 

In the light of our above discussion, we direct 

the Chairman, respondent No.1, to disoose of the aoeal 

of the amolicant with all such exeedition as is possible 

in the circumstances of the case, and in any event, with-

in a iDeriod of four months from the date of receiit of 

this order, in acoriance with law, and the oservations 

made in this order. 

feeliation is disosed of in the above terms. 

but in the circumstances of the case, we Jirect the Jarties 

to bear their own costs. 

73 
 

s - 	 - 
'Jice—Chajrrnan 	

\ 	Member (A) 

dms/Mrv. 
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GOVERNMENT OF INDIA (BHARAT SARKAR) 
dINISTRY OF TRANSPORT (PARIVAFIAN MANTRALAYA 

f 	 F)EPARTMNT OF RAILWAYS (RAIL Vll3I\G) 
(RAILWAY BOARD) 

No.E(G)8 7LL3 	 94lhi, dated (c ._--98 

The Registrar, Central Administrative Tribuhal, 

...(1.M) 
....................... 

-- 	 - 
Sub.  ... ........ 

.................. 

	

I am directed to refer to your summons/orders dated 	. 
on the subject mentioned above and to state that the General Manager 
Railway is the competent authority to deal with this matter. The summons/ 
orders in question have, therefore, been sent to that authority for further 
necessary action.  

J
Yours fthfuIly, 

/7 
DA Nil 	 I 	for Secretary Railway Board 

No. E(G) 8 ) -LL3- 	 New Delhi, dated 	.-198 2 
€opy together with the summons/orders received from the Tribunal/ 

Court are forwarded in original to the General Manager 

Railway for further necessary action. 

The next date of hearing is 

I 
DA/As above. 	 Desk Officer, Establishment 

Railway Board 


